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Water Disputes Act 1956 [Placed in Library
See No LT—1705/72)
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MESSAGFs FROM RAJYA SABHA

SECRETARY Sir, I have to report
the following messages received from the
Secretary of Rajyya Sabha —

(1) “In accordance with the provi-
sions of rule 111 of the Rules
of Procedure and Conduct of
Busmness 1n the Rajya Sabha, 1
am directed to enclose a copy
of the Industrial Disputes
(Amendment) Bill, 1972, which
has been passed by the Rajya
Sabha at at its sitting held on
the 6th April 1972 "

(u) *In accordance with the prov

sions of rule 111 of the Rules of

Procedure and Conduct of Busi-

ness in the Rajpya Sabha,1am

directed 10 enclose a copy of
the Secunderbad and Auranga-
bad Cantonmenis House Rent

Control Law (Repeal) Bill 1972,

which has been passed by the

Rajya Sabha atits situng held

on the 6th Apri, 1972 "

(u) “In acordance with the prow:

sions of sub rule (6) of rule 186

of the Rules of Pirocedure and

Conduct of Business in the Rajya

Sabha, 1 am directed to return

herewith the Contingency Fund

of India (Amendment) Bull, 1972,

wach was  passed by the

Lok Sablia at its sitting held on

the 4th Apnl, 1972, and trans-

mitted to the Rajya Sabha for
its recommendations and to state
that this House has no recom-
mendations and to make to
the Lok Sabha m regard to
the aaid Bull

—— s

BILLS AS PASSED BY RAJYA SABHA

SECRETARY Sir, I lay on the Table
of the House the following two Bills, as
pasted by Rajya Sabha —

APRIL 11, 1972

Statement correcting 136

answer to § C
The Industrial Disputes (Amend-
ment) Bill, 1972,

()

(2) The Secunderabad and Auranga-
bad Cantonments House Rent

Control Law (Repeal) Bill 1972

12 38 hrs
PUBLIC ACCOUN1S COMMIITLE

THIRTY-SECOND AND THIRTY-
THIRD RFPORTS

SHRIMATI MUKUL BANCRJI (New
Dellu) 1 beg to present the following
Reports of the Public Accounts C ommuttee—

(1) Thirty second Report regarding
action taken by Government on
the recommendations contained 1n
their Hundred and Twenty fourth
Report (Fourth Lok Sabha) rela

tng to Depaitment of Civil
Aviation
(2) Thirty-thard  Report  regarding

action taken by Government on
the recommendauons contained m
their Hundred and Fighth Report
(Fourth Lok Sabha) relaung to
Department of Works, Housiag
and Urban Development

12 38 brs

STATEMENT CORRECTING ANSWER
TO 8§ Q NO 253 rc WAGONS
HELD UP FOR MINOR
REPAIRS

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAF1 QURESHI) On behalf
of Shri1 K Hanumanthaiya, 1 beg to make
the followmg statement

In reply to part (a) to Starred Question
No 253, the following mlormation was
given —

Gauge 1970-71 1971-72
" Broad Gauge 9193 2864
Metre Gauge 2500 2558
Narrow Gauge 216 199
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The correct position 15 as following —

Gauge 1970-71  1971-72
Broad Gauge 9193 8264
Metre Gauge 2900 2558
Nairow Gauge 216 199
12 39 hrs

DEMANDS* 'OR GRANTS, 1972.73

MINISTRY OF IRRIGATION AND POWLR

MR SPFAKIR We aie now taking up
the second stage of discussion of the Gene-
ral Budget

The House will now take up discussion
and voting on Dumand ™Nos 58 o 60, 122
and 123 reliung to the Mimstry of Irrigation
and Power tor which four hours have been
allotted

Hon Members present i the House,
who are dewwrous of moving therr cut
motions, may send slips to the Table within
15 munutes indicaning the serial number and
other details as 1s the practice in the House

SHRI K SURYANARAYANA
(Eluru) This 1s an important subject
Four hours are not sulficient to have the
opmon of the House

st grorwer a1k (@eoranz ) g
YT faasht 1 w07 92 Faw 4 9T &
wwy fear aar §, 99 & ag waar @ga

&Y wgeaget & T oA &1 WAAC §,
FRAEGA F1 qaar g | €7 {97 4 g2

97 45T H , @ TT AT {IAT AAT
wifgd | €8 7T 9T gL FIQ JIT WOy
e caar wig¥ & 1 RO AT @ wrdAr
t 1% @ w1 ang qga WY g w2

AR AN AT FY i g
RRa gy s a7 weHY A §?
AgT wtw AT AT AW M1 FwaT §
g fir #rE fex o 1

CHAITRA 22, 1894 (SAKA)

hrgn and Powt 138

) o w7 9 aWEAW  WEYSd, 4¢
qET ALAYT HEWT § 1 gX qEQA @X
®1 qF WHAT § | 95 § AWAIG |IEA
g ey afrany aff @
@Y g% & §3 AT 9Fd 7 (e )

SHRI K SURYANARAYANA The
time allotted 1s not suffiicient This 1s a very
important subject—uwnigation and Power—
and four hours will not be sufficient...
(Interruption)

MR SPFAKER The hon Member is
an old member Allotment of time 18 done
by the Business Advisory Commuttee  The
Business Advisory Commsttee s report and
the time allotted are all approved and voted
by this House At that time the matter
should have been raised and not now  We
have so many Demands 1o discuss We have
dec ded that the ime allotted should not be
either increased or decieased We have
considered the matter 1n detail There s
no wdy oul

ol wow " Ot ¥W 9T WG AITAT
st F1fge wfe oy waen aga wyeaq
2! g AFAIT g @WE A"

aq7 faa @ @A (|WAW) L.

ot WY WX wHAW (H3T) Asaw
agieT, & s s@r g s g wow
9 T AT X @a1 fear wi¥y.. .
(smum)...

stymew o (F W & a9g
qgIT FA T | . (WEEE) L.

St W W FHATW G TF 9 H7
andy wfag, aig 7 foC T@r il
.. (cmwww) ., .

HAW WEAX T §F ar G5 A
Qaar fwar § aw feTaza e w1 wgan
. (wwaw) ..

St gEW WX WA . HEw @) §6

*Moved with the recommendation of the President.



